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Matter has been taken up in leems of arder of Honble Couri
Bearing Mo, 417/RGAHC2020 27.08.2020 ng woll ns (MTce Order of Hon'hle I
DHeiriet & Sessions Judge-cum-Spectal Judge (PC ActiCIT, RADC, New Delhl
benring no. (1) E-10559- 10644 P ower/Gae/ RADC2020 doted 28082020, (i E-
10927- 110 X Power [GarRADC2020 duted MO, 220, (D MOM no B 1DER- =
ID6SANTOM  Genl MeetingLockdown/RADC/2020  doted IROX2020 &  (ivi
Power.Goz) BADCR2020/E-15009-15097 dated 26092020,

Preseni : Sh, Japdamba Pandey, Ld: Addl. PP for the
5h. Arun Kh Ld! Cdunsel far the acci
ACP Parap Singh and 10 | s Anil Sharma in person

An- application had been moved (TMs 172 CrPud n  hehall  of
HE
acousedinpphcant Shekhar for pmduction: of case diary in Cpse FIR No, 02720 P -
Vipilance whercin il has been submitted that the FIR No_ 0 I { e
aganst the @ applicant for misappropoation. of  case property  seized in FIR
no.4 2 It t5 Turther subntiited that the contents of the FIR
D22020, PS Vigilande are false and frivolous and aocused/fpplicont bas heen falsely
implicated in the present case. It is: further submitted that the chances of the polic
officers lampering the cose property e very high thetelore, direchion may . be passed (o
produce the case diary: mnntained by the 10 in the court on everyday so Ll scope of
mmpering does not arise
10 has filed the reply/sialus neport 1o the application.  Copy of (he same
supplied to Ld. Counsel for the applicant/accused ~
Arpuments on the applicaton heard
+
Presently due (o' COVID-I9, the oouns ars having himited hearing of cascs

through Physical Court and therefore, it is not possible that cose diary be produced by the

IOy before court evervday, Even otherwise, if the 10} has 1o come (o coun everyday i

case diary signed. when will he conduct the investigalion
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I the hierest of justice, it is directed that the 10 khall produce the

dinry alonpwith seizure memo eic In the count ns and when cour hos physical heanng

COse

daie as et the roster of the physical coun

Today the case diary having 122 pages are counler signed: by the court of
which 54 pages are of case diary and page no, 5510 122 are stmement of witnesses Lfs
161 CHP.C

Apphication stands disposed off accordingly

A copy of this order be given 10 for complinnee
| ‘
| |I ."I
(Kiran }Tm‘fﬂn
Specinl Judge, PO Act (ACH-01)
RADC, New Dielhi.
21.10.2020




